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This applicatien (OuAe 119/87) s \ < | YA
been filed on 2,6e 97 which was net v _M\ ]

in form amm time. AR applicatmn

(Mebe 166/97) is alse filed en 206457
fer condening the delay in filing the
Grig:.nal appl&catnn. !
The srginel appl:.cation wae
‘ retutned te the Learned advacate '
at Agarta}a an 147.97 which was
racafved back with dafects, Aga.{n '
"W theredive was cent back te rectify
 the clﬁefa‘c.t.s_ ON 448,97 '
A. fresh appiicatian removing
* the defects has been filed by
MreDeKsBiswas,Advocate en 2,957,
alesguith CoFe of Ry 50/= by
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There is no represen- _
tation on behalf of the appli~‘,
~cant. Adjourned it for 3. weeks.
List it on 1=10=97 for-Admi;
ssion. Office to indicate the
date to the applicant as well as
the counsel.
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By order dtde10.9,97 this matter 1-10~97 - Issue fresh notice to the
was adjourntd Por-ithree weeks and , counsel of the applicant.
was to be listed on 1.10.97 for - . List it on 7-11-97 for
admissiohiﬁﬁiough mistake, the o . &dnission. ’

same couldnot be intimated to the

applicant as well as to the counsel,

Error isr reg*reﬁted. Meambar
- This is laid before the Bench im
for further order, y A
_ | 7.11.97 - The case relates to Agartala
L. ACM’ | | Benc’r.x;»lxet this éaée“ Be listed for
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admission at Agartala.Bench whenever
th‘-z Tribunal sits thﬁrc. Date Wlll
be natified later.
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15.12,98 Present: Hon'ble 'Justice Sri D.N.
{Agartala) Baruah,Vice-Chaiman and
: Hen'ble Sri G.lL.Sanglyine,
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0.A.N0.119/1997
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N - rder of the Tribunal
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26.11.2001 - | "In view of the  order passed
M.P.N0.166/1997 this -0.A. which was al
Yoo Ll dlready dismissed as time barred on 11.1.199¢
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- stands dismissed as time barred.

The dismissal - of the - O:A. :gha
not, however, preclude the applicant t

i ventilate " his grievances before the authorit

" .

for any remedial measure and if sug

representation is made the respondents‘sb’

faxeurably consider his case as per law.
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